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weep, Dadra and Nagar Haveli 
and Chandigarh Repeal) Bill, 
1983. 

(ii) The Oil Fields (Regulation and 
Development) Amendment BilJ, 
1983. 
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SHRIMATI PRAMILA DANDAYATE 
(Bombay North Central): I would like the 
following items to be included in the List 
of Business for next week: 

(1) Lok Sabha has passed the Criminal 
Law (Amendment) Bill yesterday. However 
even the draft of the (comprehensive Bill on 
amended Dowry Prohibition Act is not 
circulated. 

Both the Joint Committee on Criminal 
Law and Dowry Prohibition Act have 
recommended selt ina up of faimly courts 
and special courts. The Home Minister has 

assured the House tbat tbe family courts 
would be set up. 

I would request that the comprehensive 
Dowry Prohibition Bill and the concrete 
proposal of family courts be taken up for 
discussion next week. 

(2) Our country is proud of the perfor-
mance of our cricketers and the number of 
cricket fans is increasing daily. 

Has the Government taken into consi-
deration the total number of people who 
watch criket matches either in the stadium 
or on TV and listen to the radio commen. 
tary, resulting in the loss of rna a-bours 
which could have been fruitful for produc-
tive work? 

I would request the Government to 
come forward with a proposal to declare 
Saturday and Sunday as holidays for cricket 
matches, and reduce the period of the 
cricket matches from five to one or two days 
only. 

DR. SUBRAMANIAld SW AMY 
(Bombay North East): I would like the 
following two items to be included In the 
List of Business for next week : 

(1) Government should take adequate 
steps to ensure that the growing politician-
criminal nexus is broken. At the level of 
representation in the Assemblies, tbere are 
many MLAs with crimina) records. Govern-
ment should publish a list of all MLAs with 
party affiliation who have been charged by 
the Police with criminal fbreaches of law, or 
convicted in criminal cases. (lnterruptions) 

The National Slums Policy was promi. 
sed to Parliament by the then fMinister for 
Works, Mr. p.C. Sethi in 1980. Now almost 
four years are over, and the policy of slums 
amenities .on Central Government lands is 
yet to be formulated. 
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PROF. SAIFUDDIN SOZ (Baramulla): 
I want the following issue to be included in 
the next week business in the Lok Sabha 
commencing from 5.12.1983. 

The Jammu & Kashmir State is . an 
integral part of India and the Constitution 
of India accorded a special status to this 
State through Article 370. The said Article 
envisaged obviously political and economic 
advancement of the State. It was expected 
that pursuant to the State's constitutional 
relationship, special attention would be paid 
to its overall development. This has not 
unfortunately happened over the years. 
Since independence the State had not come 
on the industrial map at aU. One cannot 
imagine that, there has been a deliberate 
attempt at that but one cannot escape to 
notice the lapse. Otherwise, how can the 
Union Government justify a share for the 
J & K State being as abysmally low as 0.06 
per cent of the total investment of Rs. 
25504.43 crores having been invested in the 
country' public sector industries during the 
po t-independence period. 

A discussion on this problem could 
clarify issues and the Central Government 
would be in a better position to appreciate 
the State's aspirations for progress. 
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SHRI ABDUL RASHID KABUL I 
(Srinagar) : India has been consistent in 
supporting the cause of PaJestinian people 
and it has been its honest and sincere 
endeavour to see that ~reas subjugated after 
1956 by Isreal revacated by it and that 
freedom with self-respect is ensured to the 
people of Palestine wtth which lies the 
security, safety and peace of the entire 
Middle-East and the world. Under the 
Chairmanship of Prime Minister of India, 
the Non.Aligned Summit is exploring the 
goal of long cherished solUtion to this' 
problem. Unfortunately growth in belliger-
encyand communal and sectarian enmities 
fomented by Israeli invasion in Lebanon 
compounded with internal feud and factional 
fights in P.L.O. have inflicted untold mis-
eries on the people of Lebanon and 
palestinians. The ceasefire in Tripoli between 
rival groups of P.L.O. have given a ray of 
hope, but who knows it may prove a short 
ived experience. 
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India as the Chairperson of Non-Aligned 
Summit has a great role to play for the 
restoration of peace and unity in the PLO 
ranks and building a cordial relation~hip 

between the PLO leader Yassar Arafat and 
President Hafix Assed of Syria. India with its 
.commanding position in the community of 
nations must see to it that peace loving 
forces Israel to vacate its aggression from 
Lebanon and occupied territories of Palestine 
and rank and file of PLO short of any 
differences moves forward to the ultimate 
goal of freedom to its people, the Palestini. 
ans. 
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SHRI CHITTA BASU (Barasat) : I 

want the folJowing two i$sues to be included 
for discussion for next week: 

(i) According to a study, ras many as 
195 ordinances were promulgated in one day 
in 1976 and 225 at one go in 1977 in Bihar. 

There cannot be any doubt that tbe 
manner in which : the Bihar Government, 
since 1971 have sought to keep hundreds of 
Ordinances alive year after year, has made 
a mockery of the I intention of these who 
framed the basic law since they provided for 
promulgation of ordinances only as extraor-
dinary measures with a limited life. 

This is a subversion of the due process 
of law making. It is a matter of great 
regret that the Central Government have 
too accor~ed sanction for the repromuJgated 
ordinances, whenever this has been 
necessary. 

(ii) The Government of West Bengal 
have been urging upon tbe Government to 
enact a " law to ban private fjnanch:~a and 
investment firms and thereby empower the 
State Governments to attaeh the proper.ty 
of such firms. This plea was made in March, 
1982 following the State's action against 
Sanchaita Investment. " 

In the absence of such legi lation numer-
ous other unscrupulous financing and 
investment agencies continue to carryon 
their business. The urgency of the' matter Is 
underlined by the fact that the State Go-
vernment could not rattach the 'benami' 
property bought by the owners of the 
Sanchaita Investments with the depositors' 
money. 

It is therefore necessary for the ' House 
to know if such legislation is in the offing. 
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MR. CHAIRMAN : This cannot be 
discussed here. Why do you Qot give a 
motion for discussion 1 
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14.30 hrs. 
DI~CUSSION ION THE STATEMENT RE 
SITUATION ARISING OUT OF REPOR~ 

TED TRAINING CAMPS FOR TRAIN-
ING OF EXTREMISTS OF PUNJAB 

IN THE NEIGHBOURING AREAS 
OF THE STATE 

MR . CHAIRMAN : No.w the House 
will take up dis.cussion under Rule 193. 
Shri Sudhir Giri. 

SHRI SUDHIR GIRl (Contai) : Mr. 
Chairman, Sir, the Punjab situation has 
assumed tremendous importance in the 
present perspective of India. On the one 
side, the Akalis stand to get their demands 
fulfilled but they have not yet been able to 
do so, and on the other hand, the Central 
Government is adopting deJaying tactics to 
thwart aU the efforts made by the Akalis 
and the opposition Members. In this ~itua. 
tion, thousands of lives have been affected, 
high police officials have been killed, 
innocent passengers have been brought down 
from the buses and shot down to death. 
Not only that, shops have been looted and 
. all these terrorist activities have been let 

loose there. In this situation, all the Oppo-
sition parties ' have thrown their support to 
the Government as :well as to the Akalis to 
come to an amicable and reasonable settle-
ment. But in spite of that, the Central 
Government, led by Mrs. Gandhi, has been 
accusing the Opposition parties that they 
are not devoting their proper attention 
towards the solution of the Punjab problem. 
The Punjab problem is no doubt a very 
complicated problem. It has to be solved on 
the negotiating table and it has to be solved 
by all amicable means. Territorist activities 
or any sort of coercion will not go towards 
the solution of the problem. 

The demands of the Akali Dal are very 
clear - some demands are economic, some 
are religious, some are political and some 
are territorial. Some demands are not new 
at all, they were posed as early as in 1960 
when late Tara Singh led the AkaJi move-
ment to form Punjabi Suba on the basis of 
Punjabi language. Those demands still 
remain unfulfilled and should also be fulfilled 
but I am not going into the details of the 
demands. The violence has been let loose in 
such a proportion that not only the people 
of Punjab are gravely concerned about it, 
the whole nation has been very much 
alarmed. So, the situation demands concer-
ned efforts on the part of the Central 
Government as well as the law seek people 
of the whole nation. No patriot in India 
can remain silent when he finds the state-
ment made by Mrs. Gandhi, the Prime 
Minister of India, that they are in foreIgn 
hands working behind the terrorist activi-
ties in Punjab. Again, our Home Minister 
the other day made a statement on the Floor 
of this House that some sort of training 
camps have been established in the areas 
bordering Punjab. So, we have .to take it 
very seriously. What bas been said in this 
regard, I am quoting -from one newspaper. 

In THE TRIBUNE date 13.11.83 there 
is a ne'Ys report : 

"The Congress (I) General Secre-
tary, Mr Rajiv Gandhi, today alleged 
that extremists in Punjab were being 
trained in Pakistan and Srinagar." 

Again be says: 
"Recalling the harassment and 

arrest Congress (I) workers in connee. 


